
fl. 9.00 Pzeentz he hoD 1, b1' r.Jutiticc 

U.N.Ctuohdury, Vice hatxnan. 

Ln ;Jie pryr o Ur,U..Goawuni. 

1earn' coun.I for the petitioner the 

oe is adjourned to 22.9.00 for order. 

M. t_~~ 
VjeChajrman 

22.9.2000 
	

Let this matter be listed for orders 

on 26,9.00. 

Vice-Chairm an 
uIi 

j 

) 	
0 

14 
FORM NO. 4 

(See Rufr 42) 

In The Central Administrative Tribunal 
GUWAI-IATL BENCH GUWAFIATI 

00 	APPUCATION NO 	Mvcp 	OFt99 

p1int(s)  

Rep deat(s) (f/  

Ad c te for Ap1icant() 

! 	Ad,c te for Respondent(s) 

7,i 

Noe s l of the Registry 
	

Date 	 Order of the Tribuna' 

H 4/ : 44J0 a 

L&LOCLh&  

6-9 
74Z a' $# 

Px 

A 	 I 	 t.CY. 



4,  
Notes of the Registry 

J')o7ori Nohc Aehaid 
&i4D/ /v 

N0 14' viL 2,,h/V0 
7TI? 	Lio2. 

Y644,ee 	 eLqrP_d 

At4b7LOA~te NU I - 

NO, ~,) 5 / 

O7 

e 	,ivt,i'( t \I  

Order of the Tribunal 

floird Tr.3.K.3b4rna loarnod arowansel 
or the *t I 

Iau, rtioe o aliow catIse as to iby 
a c()nt u'*pt procexUng sha1i at .oe drawn 
up açjanst the alleyed ccnaners. 
ct.io 	by 9.t1.2)O0. 

	

Lint on 9,11. 2ZlO0 Zor 	cauis and 
futthr orer. 

Vice 

9.11.00 
	

Heard Mr $. 5arma,léarned counsel for 
the petitioner. Mr 1.Deb Roy,learned 

cOunsel for the alleged contemners prays 

for four weeks time to file object1 

prayer allowed. 

List on 6.12.2000 for order. 

ViceChairman 

Date.. 
26.9.00 

 

pg 

6 • 12.00 List it after six weeks to 

enable the respondents to file :reply. 

List on 18.1,2001 for reply and 

for further orders. 

vice_Chairman0  
1 

t/~ /sfi'C.J 
Neither any a mieeon nor any 

C 4 i 
jnstructioh No—reiirn—so--farbmF'. 

tted. List on 1.2.01 for orders. 

J\jt1 
-.-.-. 

 

 

18.0 

1m 

M 	 r 	 Vi ce"Chajrman 
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Order 6F:the' Tr1bu :Q"S1 -  

No reply.. so far has been filed by the 

aUeged contnners. Mr.A.eb soy, 
as well as Mr.BC.Pathak 

prays for further time to 

f1e(writt en statanent. We are not 

satisfied with this. Let the respondent 

no.3 appear inpernan& explainrthe 

mattet, List on 26,3.01 for orders.: 

Menber 	 . VIce.schairmafl 

Date 

16.2.01 

10 

.1 

I 

lLfl 

26,3.01 	Sh. Kh.Djnarnani Singh respondent 
No.3 is present in the-Court and filed 

the reply. No reply so far filed on 

behalf of respondentsN.j & 2. List on 

9.4.01 for orders. The respondent 

presence kept on records and his persona 

prsene is exempted for the time being. 
. 	 :. . 	 ;. 

- Vice-Chaian 

	

4ui 	twa*t 	ane1 
t-i 	en ii th: iv't iA Ud 

ot s-Jt L I & a. t4t-
on 1.4.Gi 

i3 4'*%1 	fli )de 
*r the 
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9.4. 2001 Reply has been Liled on behalL o 

respondent No.3. Respondent Nos.1 and 2 may 

1ile writtn statement, L they are so advised. 

List it or orders on 10.5.01. 

Vice-Chairman 

nkm 
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I 	Contempt Petitions are directed 

for allege\vtolation of the order of the 

Tribunal pas\ed in respective number of 

U.A. involved 	the Contempt Petition 

which has now be 	8tated-that the•judgm 

ent and order of t 	O.A.. The-subject 

nmatterot the writ P\tition before the 

High Court and the ord 	of this T rit .unal 

are -also assisted by the ..igh Court. In t. 

that view of the matter th Contempt 

P ceedings stand dismissed. 

Pemb 	 Vice-Cha rman 
• 

Q\ 
ate 	 'Order f he'Thina 	". • 

11.5.01 	tit on 145.01 for orders. 

Viceian 

un 

114.5.01 

2-2S 

fL9  /2= 

This C.P. has been Pi'ed for alleged 

violation of the order of the Tribunal 

dated 16-2-00 passed in O.A.No. 

It has now been stated that the judgment 
and order of Tribunal dated 16-2-00 is 

the subject matter of a Urit Petition 

before the High Court and the High Court 

has stayed the order of the Tribunal. 

Since the matter is under examination by 

the High Court question of proceeding 

with comtempt petition does not arise. 

Acàordingly the C.P. stands dismissed. 

L 
amber 	 Vice-Chairman 

L 	 J 
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• 	IN THE CENTRAL ADMINISTRATIVE TRIBUNAL V  
GUWAHATI BENCH :: GUWAHATI 

(CIVIL CONTEMPT JURISDICTION) 

V 

 Contempt petition No. 	/2000 
•<PA - 0 50 /a 

IN THE MATTER OF 

An application under Section 17 of 

the Administrative Tribunals Act 

198.5 read with Rule 24 of the CAT 

(Procedure) Rules 1987. 

-AND- - 

IN THE MATTER OF 

- Willful and deliberate violation of 

the orders dated 16.2.2000 passed in 

OA No. 50/2000 (lId. Hasim Khan - Vs 

- Union of India & Ors.) 

- AND - 

IN THE MATTER OF 

lid. 	Hasim Khan, J<shetri Bengoon, 

Imphal fianipur. 

...Petitioner 

- Vs - 

Secretary 	to the Government 	of 

( 

a 
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India, Ministry of Home, New' Delhi. 

C, W L4 

The Registrar General of india, 2/A 

flanshing Road, New Delhi-110•011, 

Shri Rh. Dinamani Singh, Director 

of Census,, Manipur, Jrnphal. 

Contemners/Respondents 

The humble petition on behalf of the abovenamed 

Petitioner. 

MOST RESPECTFULLY SHEWETH 

That the Petitioner is a retrenched Census employee. 

He was engaged duxing 1991 Census as Fero Prineer 

Machine OPerator. He was alsoengaged as Draftsman. He 

is qualified to hold, the post of Asstt. 	Compiler, 

Computer and other such Group C post. 

That the Petitioner being a retrenced 	census 

employee, he is entitled to get preference in the 

matter of, appointment as per the circulars of the 

Government of India and also as per the decision's given 

by the Supreme Court of India in respect of retrenced 

Census employees. Inspite of such a position when the 

Petitioner was not appointed against available and 

suitable vacancies, he had to approach 	this HonbIe 

Tribunal by filing CA No. 50/2000. in view of the 	13 

settle legal position the OA was disposed of by 

Judgment & Order dated 16.2.2000 by which direction was 
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issued for appointment of the Petitioner immediately 

within a reasonable time after occurrence of the 

vacancies, not later than two months from the date of 

receipt of the order. 

A copy of the said order dated 16.2.2000 is 

annexed hereto as Annexure-1. 

3.. That inspite of receipt of the copy of the said 

•  order by all the Respondents and inspite of there being 

vacancies the Respondents had not taken any action so 

far towards appointment of the Petitioner. Be it state 

here that apart from the regular vacancies, under the 

disposal- of the Respondent No. 3, there are also 

vacancies created for 2001 Census and the Petitioner 

can very well be accommodated against any one of such 

group 'C' vacancies. The fact that there are existing 

vacancies is amply born out from letters dated 

• 21.6.2000 and 5.9.2000 wherein it is clearly indicated 

that there are vacancies. Be it further stated here 

that even after the order of the Hon'ble Tribunal 

persons have been promoted to various group'C'posts and 

to that effect office order dated 22.8.2000 has been 

issued promoting persons frdm LDC to UDC ; computers to 

statistical assistants and assistant compilers to 

computers. 	Al! 	such promotions have 	been 	made 

temporarily 	against 	resultant' vacancies 	of 	the 

temporary posts sanctioned for census of lndia 2001. 

Copies 	of the letters dated 21.6.2000 	and 

5.9.2000 	are annexed as Annexure-2 	and .3 
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respectively. 

. That from the abo'e it is crystal clear that the 

Respondents have completely disregarded and disobeyance 

th 	orders of the Hon.'ble Tribunal for which they are 

liable for Contempt of. Court Proceedings. 	Inspite of 

the orders of this Hon'bie Tribunal for appointment of 

the Petitioner either against regular vacancy 	or 

gainst census vacancies, many vacancies of both the 

categories have been filled up by promotion and some 

more vacancies are sought to be filled up on 

deputation. This is out and out a case of contempt. The 

period of two months fix by the I-on'ble Trikunal has 

long elapsed, but yet, the Respondents have not 

implemented the orders of this Hon'ble Tribunal and 

instead the vacancies are being filled up by other 

methods without first appointing the Petitioners. 

That the Petitioner.states that as already, stated 

above there are vacancies in group C cadre such as 

Asstt. Compiler, Computor, LDC, FF110, Draftsman, Hlndi 

Typist, Statistical Assistants. etc. at the disposal of 

the'Respondent No. 3. The said vacancies are long term 

vacancies as wel L as the vacancies created for 2001 

census. 	The Petitioner can very wel 1 be accommodate 

against any one of thos.e vacancies. - however., 	the 

Repondents turning a deaf ear to the representations 

of the writ Petitioner and defying the orders of this 

Hon'ble Tribunal ' have resorted to other mode of 

appointment so as to frustrate theciaiiri of the 

Petitioner. This is a clear case of Contempt of this 
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Hon'bie Tribunal for willful and deliberate violation 

of the orders of the Hon'ble Tribunal. 

That the Petitioner states that Rule 24 of the CAT 

(Procèdure} Rules 1967 empowers of the Hon'ble Tribunal 

to pass appropriate order towards inpJementation of the 

orders of the Hon'bie Tribunal and to secure ends of 

justice. 	The Petitioner apart from invoking 	the 

Contempt jurisdiction of the Hon'ble Tribunal has also 

invoked its power under Rule 24 of the said Rules for 

appropriate relief. 

That this application has been filed bonafide and to 

secure the ends of justice. 

In the premises aforesaid it 

is most respectfully prayed that the 

Hon'ble Tribunal may be pl&ased to Issue 

Notice calling upon the Rspondents to 

show cause as to why Contempt of Court 

Proceedings should not be drawn up 

against each arid every one of them for 

willful and deliberate violation of the 

order dated 16.2.2000 passed in OA No. 

50/2000 and as to why appropriate 

orders/djrectior shall not be - issued 

towards compliance of the order dated 

16..2.200 passed in OA No. 50/2000 and 

• upon. hearing the parties on the 

cause/causes that may be shown and on 

perusal of records be pleased to punish 
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the contemnersand further be pleased to 

pass appropriate order towards 

-implementation of the said order dated 

16.2.2000 and/or be pleased to pass such 

further order/orders as the Ho&ble 

Tribunal may deem fit and proper. 

And for this, your Petitioner as in duty bound, 

shall ever pray. 

Affidavit........ 
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A F F I D A V I T 

J, Nd. Hasim Khn, aged about 31 years, son of 

Abutalip Khan, resident of Top Khongnamg tlakhong, 

Imphal, Manipur, do hereby solemnly affirm and state as 

follows : 

That I am the Petitioner 	in the accompanying 

application. I am fully conversant with the facts and 

circumstances of the case. 

That the statements made in this affidavit and in 

the 	accompanying 	application 	in 	paragraphs 

\ 	1 c £ 	 are true to my knowledge ; those 

made in paragraphs 9' being matters of 

records are true to my infOrmation which I verity 

believe to be true and the rest are my humble 

submissions before this Hon'ble Court. 

And 1 sign this affidavit on this the 18th day of 

September, 2000. 

Identified by me 

Advocate 

Deponent 

Solemnly 	affirmed 	and 
declared before me by the 
Deponent who is identified 
by Sri U.K. Goswami on 
this 18th day of September 
2000. 

Advocate 

I 
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DRAFT CHARGE 

The contemners/Respondent are guilty of Contempt 

of the Hon'ble Tribunal for willful and deliberate 

violation of the order dated 16.2.2000 passed in OA No, 

50/2000 and accordingly they are liable for Contempt of 

Court Proceedings and appropriate punishment. 

'I 
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In The Central AdmitiStratVe Tribunal 
GUWAHATI BENCIL GUWAHATI 

ORDER SHEET 

APPLICATION NO. 5 	 OF 199 

Applicant(s)  

Rcspondeflt(S) 	
, 

Advocate for Applicant(s) 
 

- 

Advocate for Respondent(s) 
- 	C 	- 

16.2.00 I 
The learned counsel for the 

parties submit that this case may be 

disposed of at the admiss1°° stage 

itself. 

1 

N. 

The facts are: 
The applicant is a retrenched  

Census employee in the o ffice of the 

Director 	of 	Census 	
OperatiOfl8' 

e?a'6V
1x'117  
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)• 	Mni u/H;ei'P 	
for appointment in a 

post against the existing vacancies 

and th vacancies that may occur in 

connection with census operation of 

2000. 

Heard Mr B.K. Sharma, learned 

counsel for the appliçaI, ir A. 

Deb Roy, learned Sr. C.G.S.C. Mr 

Sharma submits that this case is 

squarely covered' t'h' dciâon of 

the Tribunal dated 20.1.2000 in 

0.A.NO.415 	
inghA-S 

Union of India and others. In this 

order it was held: 

It is agreed by the 
counsel for the parties that as 
per the decision of the Apex 
Court in Government of Tamil 
nadu and another. Vs. G.Md. 
Ammendden and others (1999). 7 

scc, 499, ,.he, ppiCaflt is 
titled to et th a'pointmnt 

when the new vacancy will arise. 
AS 'per the said decision the 
learned counsel for the parties 
submit that the applicant may be 
absorbd in the vacancy that 
will ccur for Census of 2000, 
in a suitable post which he is 
entitld to following the 
judgmeit of the Apex Court ..... 

In view ot the above, fl'iowing 

our dec3J4iOfl in the aforesaid case we 

dispose of this application with 

directiOf to the respondents to absorb 

the applicant in vacancies that will 

occur fort Census OperationS ot 2000 in 

a suitable post tor which the 

\ a pplicant is entitled to toliowiflg the 

udgmeflt \ot the Apex Court referred to 

!aboVe. The respondents shall make the 

appointiflept immediately within a 

reasonabl 	
time atter occurrence of 

P yollt 
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IF 

0 .A.NO.50/2000 

Order of the Tribunal 

16.2.20 0 

the vacancjesr not later than two 

rnonhs from the date of receipt of 
this order. 

The application is disposed of. 
No order as :to costs. 

sd/—vicE CHJIRI1AN 

5d/j( ADI9) 

I: 

I 
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NO0A.12021/5/98_Apptt 

GOVERNMENT OF INDIA 
MINISTRY OF HOME AFFAIRS 

OFFICE OF THE DIRECTOR OF CENSUS OPERATIONS 
MANI?UR 

VACANCY
/ 
 NOTICE 

ImpaI,b9/0UO 

It isproposed to fill up some posts as detailed in the 
Annexure-I by transfer on deputation basis in the office of the 
Director of Census Operations, Manipur, Irnphal against the short 
term vacancies created for 2001 Census from amongst suitable off icers/ 
or officials of the Central/State/UTs Government Departments ful." 
filling the eligibility condition as indicated against the posts. 

A. 

The pay 	the elected off1ctal will be reaulated I 
accordeance with the instruction containea in the Department o 
Personnel and Training OM No. 2/12/87-F.stt(Pt.II) dated 29,4.98 as 
amended from time to time. 

Period Qf deputation will be initially upto 28.2.2001 which 
may be extenclea ror further period. 

Application of the officials who are suitable and willing 
and eligible for appointment by transfer on deputation basis may 
be forwarded in the enclosed prescribed proforma at Arinexure I II 
along with their AR Dossiers for preceeding 5 years and Vigilance 
Cleorance Certificate to thisnoffice 	within 6 vieeks from the 
date of publication of advertisement in the Employment News. 

Those officials who voluntoGr for these posts will not be 
permitted to withdraw their names later on. 

(KH . 	IS IN 

TELEFAX 0385-220215 

No.A 0 12O21//98-Apptt/ 	 Irnphal, 5.9.2000 
Copy to:- 1) ?eqist.ar Gitrar Gerral, Idia, 

jcotah -1ouse AnOex,2Ic, Matsinqh Road, 
NEW. DELHI - 110011 with reference to thoir letter 
No 0 12011/4/2000-Ad,IV dated 14,22000, 
All DCOs in the .State/IJTs. 

Deputy Direçtor(Advortisement) DP/P,P T.I.Buildthg 
parliament street, New Doihi - 1i0O22with 3 copies) 
for publication in Enployment News. 
The Chief Secretary,Govt. of Manipur. 
All Central/tate offices located in Manipur. 

Sd! - 

0 I7ECTOR 
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GU1AHATI BENCH 

GUWAII7TI, 

•- \ \ - 
IN RE: 

•.P.No.I312000( 	O. /ôo 

'm. !TJSIM KW\N 

- VES - 

SHRI DINAMANI SINGH /i'  ORS 

ND - 

IN RE: 

SHOW CAUSE FILED BY THE 

RESPONDENT NO.3 SHRI KH• 

DINAMANI SINGH,DIRECTOR OF 

CENSUS, MANIPtR, IN THE SHAPE 
OF AFFIDAVIT. 

I,SHRI KH. DINAMANI SINGH,Director of Census, Manipur,Imphal, 
do he±by solemnly affirs and state as follow8 : 

That I am the Director of Census, Manipur,Imphal and I.have 

been impleaded party Respondent No.3 in the instant C.P. along with to 
others. I have received a copy of the afqresaid C,P, from the R9gistry 
of the Hon'b].e CAT, GuwahatiBench, Gtwahati, gone through the same and 

understand 1. the contents thereof. As such I am competent to swear this 

Affidavit and file in the Hori'ble Tribunal as directed1 

That before traversing to the parawise reply to the C.P. this 
deponent repect fully submits that he has great respect and high regard 

to the Hon'le Tribunal and he has no such record of being disobedience 
and disrespectful to the Judgement and Order re-co,td passed by the Hon'ble 

Tribunal in any manner at any point of time being a member of public 

service. However, in the instant case the. deponent has become handicap 

in view of the policy decision taken by the Govt. of India which was 
circulated vide No.12011/4/2000Ad.IV dated 12.02.2000 issued under the 

hand of Under Secretary to the GOVt. of India, Ministry of Home Affairs 

and also No.12011/3/2000-Ad.IV issued under the hand of Joint Registrar 

General of India and subsequent corrnunications to the effect. 

That this deponent does not admit any of the facts • allegations, 

statements, averments made in the aforesaid C.P. save and except these 

have been specifically admitted here.inder in this Affidavit. Further 

the statements which are not borne on records have been categerically 
denied. 

contd. . .2/- 



4.  

That as regards the contents of paragraph 1 of the C.P. this 
deponent does not make any comments since these are matter of 
records. 

That as regards the contents of paragraph 2 of the C.P. this 

deponent admits truthnesg of the evetments to a certain extent as 

a matter of records • However, he denies the allegation that the 
Respondents have not acted upon the judment and orders passed by 
the Hon'b].e Tribunal dated 16/2/2K in O.A. No. 50/2000. 
and respectful'y states that till the pronouncement of Judgement 
and order dated 16/2/2K in respect of the aforesaid O.A. the 
policy of Govt. of India in respect of appoIntment of employees 

against the sanctioned vacancies for the purpose of census works 

for the given period was different. Accordingly an receipt.of the 
aforesaid judeement and order the matter was taken up with the 
appropriate authority in the Ministry of Home Affairs • since no  
posts were sanctioned for the census works 2001 till, such time. 

Whereby some clarifications were issued by the Hon 'ble Tribunal 
with a direction to implement the judgemerit and order dated 

passed in 0.A. No. 50/2Kwjthjh two months from the date 
of receipt of the aforesaid order dated 16/2/2000 

It is pertinent to mert ion here that by the time policy of 
Govt. of India in respect of appointment of employees for the census 
has been changed and all Directors of Census Operations have been 
intimated vide letter No.12011/4/2000..Ad.IV dated 14.02.2000 and 
No.12011/3/2000..Ad.IV dated 14.02.2000 whidi were received in the 
Office of the Director of census, Manipur,Imphal after the passing 

of tl'e aforesaid orders for which the same could not be placed 

before the Hon'ble Tribunal at the time of passing the aforesaid 
orders. 

Photostat true copies of the aforesaid 

letters dated 14-02-2000 are annexed 

herewith and marked as ANNEXURE-R1& R2  
respectively hereof. 

ccntd ..3/- 



4.  

Thus the aforesaid orders came into being which jeopardises the policy 
decision of Govt. of India. Uner this backdrop finding no way out the 
Respondents have filed a Review Application to review the Judgement 
and order dated 16/2/2K passed in O.A. No. 50/2K which has been duly 
registere5 and nurrbered as R.A. No.6/2000 •  

6. That as regards the contents of paragraph 3 of the C.?. this 
deponent respectfully states that in view of the aforesaid policy 
decision of the Govt. of India the posts sanctioned for census of India 
2001 and the resultant vacancies caused in group C & D categories due 

to promotion to the higher grades are to be filled up only by promotion 
or on deputation basis in accordance with the pra,isions of Recruitment 
Rules • In the circumstances the Census Directorate including the Dire-. 
ctorate of Census Operations, Manipur were further strictly directed 

that direct recruitment from open market should not be made in any 
case for the above posts. In this respect the Gjrj• of India in addi-
tion to the aforesaid letters dated 14-02-2000 have issued letter 
NO. 12011/4/2000_Ad.IV(pt) dated 25.9.2000. 

A pIOtostat true copy of the aforesaid 
letter dated 25.9.2000 is annexed herewith 

and marked as AtNEXURE R' hereof.  
14  

All the Directorates of Census Oo4ratiofl have been made known that 
recruitment of posts as optioned for Census of India 2001 and circulars 
inviting depuatjons were done In pursuance of the instructions issued 
by the Govt. of India time to time in accordance with the chaiged policy. 

7. That as regards the contents of paragraph 4 of the C.P. this deponen 
respectfully states that under the present policy of the Govt. of India 
the short term vacancies sanctione(j for 2001 census and vacancies caused 

by promotions are mandat°rily be filled up either by promotion or by 

transfer on deputation basis and several instructions for wide publi-. 

city iflvitiiig applications for appointment on deputation basis have been 
issues by the Govt. of India. Towit the letter No.12011/2/2000...Ad.IV 
dated 16.5.2000 may be referred to here# 

LA 

2- 

colt c5. . . 4/... 



A photostat true copy ofthe aforesaid 

letter dated 16..2000 is annexed 

herewith and marked as ANNEXURE a4  
horof. 

As stated earlier, the promotions given to the regular cenSUs 

employees in respert of the posts created for Census of India 92001 

were in compliance to theovt. cbf India's instructionS. Likewige& 

circular issued by this Directorate inviting deputations to the 

subsequent vacancies were also in accordance with the instructions 

issued by the Govt. of India. Be it further stated that no direct 

recruItment from the open market has been made in case for the 

census of India 2001 temporary post or for any regular vacancies 

sizim the order dated, 16/2/2000 passed by the Hon'ble.TribUfll. 

8. That as regards the contents of paragraph S of the C.P. this 

deponent respectfully states that the categories in thegrade of 

Group'C' pos.s lying vacant at the disposal of the Directorate of 

Census 0erations,ManipUr, are the resultant vacancies arising out 

of promotions given to 2001 census posts created upto 28.02.2001. 

AS per changed policy these posts are mandat°rily required to be 

filled up by way of tram for on deputation as stated in the fore- 

going paragraphs. 

Perhaps it will be not out of place to mention here that the 

Govt. of Indiahave taken the aforesaid new policy, decision with 

aviewtO- 

1) avoid further complications at the time of terTninatiofl of 

Icensus employees as had been experienced in the past which 

l also resulted in multiplication of litigations creating 

serious adminis t rat lye inconvenience • and 

ii) minimise economic burden in the pthlic AxcheqLOr. 

9 • Tb at as regards the contents of p aragraph 6 of the C.P. this 

deponent does not make any comments. 

10. That as regards the contents of paragraph 7 of the C.P. this 

deponent respectfully states that promotions given to the regular 

censuS employees against the temporary posts created for the census 

of India,2001 for a period upto 28.02.2001 and clrculara inviting 

-. 	contd..5/- 



deputation for subsequent vacancies arising out of the above promotion 

were in accordance with the Govt. of India changed policy. As such it 

may respectfully be stbmitted that this deponent, for that matter, the 
Respondents have not violated the Judgement andrder dated 16/2/2000 

passed in 0.A.No 50/2000  in any manner. Nor there is th 
on the part of the Respondents in respect of compliance of the aforesaid 

judgernent and orders, hcwever. it is the policy of Govt • of India which 
has placed embargo in fresh employinnt from the open market for the 

Census of India 2001 whIch is beyond the control of the Respondents. 

11. That the statements made in paragraphs of this Affidavit are true 
to the best Cf my knc,'ilece and belief and these haV been made in,S(, 10 

paragraphs are true to the best of my inforinatlon which have been derived 
from the x1ecords and the rests are humble submission Vefore the Hon'ble 
Tribunal, AND I sign this Affidavit this the 	(N day of 	tcj zoo I. 

DEPONENT - -- 

Iclentif led by 	 The deponent here has solemnly affirmed 

3 
	

and declared before me who baa been iden- 
• tified by Shri J. &-' Ob 

Advocate, 	 this the 
(1 /ç- day of 	 ct 0 ( 

ADVOCATE 

0 .. 
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Q 	 . 	 ir 
1) )  \ \ 	OFFICE OF TJJU REGISTRAR GENERAL, INDIA 

1fl, PT;lk 2/A, Mansingad, 
New Del/ti, the 	 14.02.2000 

To, 
All DCOs, 

Subject 	Filling up the post sanctioned for Census of 
Inclia-2001. 

Sir, 

I am directed to say that a number of posts have been 

sanctioned for Census of India-2001. These posts are required 

to be filled in as early as possible. As you are aware all the 
Group 'C' posts sanctioned for the above Census and the 
vacancies caused in Group 'C' and 'D' categories due to 
promotion inhigher grades are to be filled by DCOs and the 

posts coming and 'B' are to be.fill•edby this 

office. You are requested to ensure that the posts available 

for Census of India - 2001 in Group 'C' and '0' are filled 
in only either by promotion or on deputation basis in 
accordance with the provisions of Recruitment Rules. 	Direct 
recruitmen 	em open market is not to be made in any case for 
the above _posts 	A suggested model 'order' for promotions 
against sibove mentioned posts is enclosed, which may be used 
with suitable need based modifications. 

If some of the officials appointed against Census of 
India - 2001 posts have to be regularised later, on 

' 

	

	vailability of long-term vacancies due to retirement etc, 
separate orders for their regularisation must he issued. 

So 	far 	as 	Group 	'B' 	posts 	are 	concerned 	you are 
requested to send by 25th February'2000 the A.C.P. 	dossiers for 

- 

last 	5 	years, 	vigilance 	clearance 	and 	seniority 	list 	of the 
.V\2eeder  grales of each category of Group 	'B' 	posts 	to enable us 

to 	process 	the 	cases 	for 	their 	promotions. 	Whre 	eligible 
persons 	are 	not 	available 	for 	promotion 	aginst 	Group 'B' 
posts, 	action 	to 	fill 	up 	the 	post 	on 	deputation 	may he 
initiated by the 	directorate. 	Action taken in this regard be 

communicated to ORGI. 

All posts, to be filled in by deputation may be 
advertised ir leading newspapers and Employment News, tlitough 

DAVP, in addition to circular to Govt. of India and State Govt. 
offices etc. 

Yours faithfully, 



OFFICE ORDER 

ON 

rH 

H 

The following ( 	 Name of lower post 	) in 	the 

Directorate of 	Censu Operations,  are 

promoted 	to the 	post of 	(Name of higher post ) 	 on 	regular 

basis in temporary capacity:with effect from the date they take 

charge of the post until 28.02.2001 or till further orders 

whichever is earlier 

(Name of officials being promoted 
 
 
 

The above promotion has been mpde against the purely 

temporary posts sanctioned for Census of India - 2001/ 

resultant vacancies- caused by promotions against posts 

sanctioned for .Census of India - 2001, and this promotion will 

continue only upto their sanctioned period. The above 

promotion order shall not. bestow upon the afore mentioned 

officials any claim for regular promotion against long term 

vacancies or core posts. 

The above officials shall automatically stand reverted 

as (Name of lower post ) on the expiry of the above 

referred date(s) even if no separate order for reversion is 

issued. 

DD/1\D of Census Opertions 
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Tde$aizi: "REGGENUND" 

do/No. 12011/3/2000.-Ad.IV 

/ 
GOVNMINT OF INDIA 

- 	\ cy-' 	MINIs1-rty OF HOMB AFFAIPs/QpjjI MANTBALAYA 

ri frr WTqfffzr 
OFFiCE OF THE REGLSrRJ. GENERAL, INDIA 

2/A Mansingh Road 

rft,1th 
iiel/i,ti 	

14.2.2000 
1  

To 

All DCOs 

Subject: Ad hoc appointments. 

Madam/Sir, 

I am directed to refer to our letter of even number 

dated 20.1.2000 and subsequent discussions in DCOs Conference 

during February 3-5, 2000 on the above subject and clarify 

that ad hoc appointments from open ma rket are totally banned. 

Any viplation of this instruction will be viewed seriously.  

;•aPPointments 

DCOs 	are 	requested 	to 	ensure 	that 	no 
are 	made 	from 	open 	market .agains 	any 

	

ad 	hoc 

	

lonq 	term 
or short 	term vacancy due to any reason whatsoever. Detailed 
guidelines 	for filling 	up 	of 	posts 	anctioned 	for Censof 
India, 	2001 	are being 	sent 	separate1r. 	You. are 	requested 	to 

,--' acknowledge the receipt 	of this 	letter. 

Yours faithfully, 

JAYRE UPTA 
Joint Registrar General, India 
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\J) 	11T i1iR, 	 27 Tim i 	R f1I 110011 Q/ OFFICE OF THE.REGISTPJR GENERAL, INDIA 
/ 	 (Go 'eminent of India, Minfsfr' of Ifnine A iTairs) 

2A MANSIr!G11 IWAD, NEW DELhI 110 011 

.1  M.Alf 

PRWLE ORJFSIIFI) 

Ref. No.: 
No.12011/4/2000-A(l. I V)( I'(.) 

Scjl em her .c, 2000. 
Date: 

lo, 

All the DCOs. 

Subject:- 	Filling E1J) of the f)oS(S sanctioned for Census of liidia 2001. 

Sir/I\'Iala iii, 

I aiti (lirecte(I to rel ,cl. to this Office letter of eCn IiIIIlIl)Cr (fated 

4.2.2000 where in 1)COs were advised that Group 'C' and '1)' POStS 

sand ioned for Census of India 2001 or resultant vacancies cauSed in group 'C' 

and 'I)' due to promotion should be hued Hf) only by promotion or deputation. 

But instances llavt C011ie to (lie notice of this Ohlice that some DcOiai:eiryiiig 

to 1111 UI )  above mentioned VacandeSbLdirectrcCrUj(JflCJit or on daily wages. 

Suthactionsby DCOs are highly irr.eguhr and have been viewed by , the 

Registrar General, India very scriou,sly 

All DCOs are req nested to confirm. that no recruitment has been made 

1 	by theni in violation of above nienhioiied guidelines. Their reply should reach 

(he undersigned by (,°' (,)c(ober, 2000, 

Y 0 U rs Ia i lb fully, 

0 	 0 	 ii. Iegi.s I ia r ( eli ëxa I, I ml hi. 

0" 
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fnfMn. 12011/2/2000-Ad.IV 
- 

( 

IF - 
MTN;I ny ou HONTi A.FFA1flS/(p1 	•fy 

OF 'r LE ItE61SiJj 	GI.NEfl,, 	ND1A 

i/A, Mansingh Road, 
NPR 

	16 	05 	2000 

• To, 

All DCOs, 

Filling up of the posts on depuatiori basis-reg. 

Sir/Madam, 

It 	is 	observed 	that 	many 	Directorates 	are 	not 
- following instructions and procedures 	laid 	down 	for 	sending 
proposals 	for filling up 	the 	posts 	on 	deputation 	basis. 	It 
is reiterated that wide publicity may be given while inviting 
applications for appointment on deputation basis. 	A minimum 
time of 6 weeks from the date of publication 	in Employment 
News 	may be given 	for receipt of applications 	and adequate 
fforts may 	be 	made 	to 	obtain 	CR 	dossiers 	and 	vigilance 

clearance of outside candidates 

Proposals 	sent 	to 	usshould 	be 	complete 	in 	all 
I respects 	and 	should 	include 	details 	as 	indicated 	in 	our 
letter 	No. 	35018/4/2000-AdIV 	dt. 	16.02.2000. 	This 	would 
facilitate timely disposal of cases 

Yours faithfully,. 

L 1' 
(11. 	R. 	Singh) 

\ 
- 	 Under Secretary to the Govt. 	of Indi.-  .- 

L- 	 H 

I 


